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ble M .Jistice AuK.Chatte

rjeey Vice—chairman.
. .- }
Hon'blg fvl“.'fvl*g.!"hkhergeen Admlnlstratlve I‘gmber.

. VIJAY SHANKAR

VS. -

UNION OF INDIA & ors, | | : o \]ZA

_ ‘Or.0. C,Bhattacharjae is present for the applicant and Mrs.Kenika
Banarjaa fFor the raspondenta.

2. After the applicant had filed the D.A.s a penalty was imposed on
him in a DA procsedings ramoving him from service and consequently

tie subsistence allovance which he was getting has since been

stOpped. In such ciroumstancess ths inatant M As has been filed yith a
prayer for a direction upon the respondents to restrain from tak ing

ény punitive action and to start the subsistence allowance, ) ;

IR |

3. Since the removal ordsr has already becoms effectives there is no -
question of g iving a direction of the nature prayed or any direction
-to continue payment of subsistence allowanca.

4. Tha MA, is accordingly d isposed of, ' :

S A supplementary application is Flled this day by the applicant !
and eopy tHeieof has been served upon the ld.counsel for -the respondents [
bringing on record certain subsequent developments. - Reply to the
‘supplementary may be filed by 114241997» when the 0.A, uill be listed
for hedring regarding admigsion.

‘5. A plain copy of this order be handed to ld.counsel For both sides.

|

o

ey ’f42 €’77
- - - T
Aémlnlstrﬁtiue Mambaep . Ji Ch "

| Ler ce-Chairman



